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ITEM NO.18               COURT NO.5               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  233/2015

SHOBHHA DE                                         Petitioner(s)

                                VERSUS

CHAIRMAN, MAHARASHTRA LEGISLATURE SECRETARIAT AND ORS.Respondent(s)

(with office report)

Date : 14/10/2015 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE DIPAK MISRA
         HON'BLE MR. JUSTICE PRAFULLA C. PANT

For Petitioner(s)  Mr. C. A. Sundaram, Sr. Adv. 
                     Ms. Rohini Musa, Adv.

 Mr. Abhishek Gupta, Adv. 
 Mr. Zafar Inayat, Adv. 

                     
For Respondent(s)  Mr. Mukul Rohtagi, Attorney General  

 Mr. Nishant Ramakantrao Katneshwarkar, Adv.
 (Appearance not received)

                     
UPON hearing counsel the Court made the following

                         O R D E R 

Heard Mr. C. A. Sundaram, learned senior counsel appearing

for  the  petitioner,  and  Mr.  Mukul  Rohtagi,  learned  Attorney

General  appearing  for  the  State  of  Maharashtra  along  with

Mr.Nishant Ramakantrao Katneshwarkar, learned standing counsel

for the State of Maharashtra.   

To put the controversy at rest, we require the petitioner to

file a reply before the 1st Respondent stating that whatever she

had stated, has remotely nothing to do with the conduct of the

Maharashtra State Legislative Assembly.  The said reply shall be

filed within a fortnight hence.       

Needless to say, filing of such a reply is without prejudice
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to the contentions raised in the Writ Petition.  The matter be

listed for further hearing on 18.11.2015.  

We may hasten to clarify that by order dated 28.04.2015, we

had passed an interim order which reads as under :-

“Issue  notice,  returnable  within  eight

weeks.  

As an interim measure, it is directed that

there shall be stay of further proceedings in

pursuance of the Notice issued on 10th April,

2015, by the Deputy Secretary (Law), Maharashtra

Legislature Secretariat, Mumbai.”   

Our direction today to file the reply modifies the interim

order to that extent.  We hope and trust that the competent

authority would objectively appreciate the reply and may accept

it.

Put up for further hearing on 18.11.2015.     

(Jayant Kumar Arora)
Sr. P.A. 

(H. S. Parasher)
Court Master


